FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. KLING ENTERPRISES INDIA LIMITED

SI.No | Particulars Details

1 Name of corporate debtor  ~ Kling Enterprises India Limited

2 Date of incorporation of corporate 05/04/2007
debtor

3 Authority under which corporate Registrar of Companies, Hyderabad
debtor is incorporated / registered

4 Corporate Identity No. / Limited U67120TG2007PLC0O53474

Liability Identification No. of
corporate debtor

] Address of the registered office and H.NO. 7-2-1769/4, Flat No.401,Akruthi Presidency,
principal office (if any) of corporate | Street No. 4, Czech Colony, Sanathnagar,
debtor Hyderabad- 500018, Telangana, India

6 Date of closure of Insolvency 30 October 2023
Resolution Process

7 Liquidation commencement date of | 03 February 2024 (NCLT, Hyderabad Bench passed
corporate debtor order dated 01 February 2024 vide IA No.1772 of

2023 in C.P.(IB) No. 102/10/HDB/2022. (Order
received on 03 February 2024)

8 Name and registration number of the | Venka Reddy Bathina
insolvency professional acting as Reg. No. IBBI/IPA-002/TP-N00645/2018-19/12032
liquidator
9 | Address and e-mail of the liquidator, | H.No.8-2-603/1/10, Second Floor, Krishnapuram,
as registered with the Board Road No.10, Banjara Hills, Hyderabad, Telangana—
500034.
bvres123@gmail.com

10 Address and e-mail to be used for H.No.8-2-603/1/10, Second Floor, Krishnapuram,
correspondence with the liquidator Road No. 10, Banjara Hills, Hyderabad, Telangana—
500034.

cirp.kling@gmail.com

11 Last date for submission of claims 03 March 2024

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered the
commencement of Liquidation of Kling Enterprises India Limited on 01 February 2024,

The stakeholders of Kling Enterprises India Limited are hereby called upon to submit their' claims
with proof on or before 03 March 2024, to the liquidator at the address mentioned against item
No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptey Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,

shall be deemed to be submitted under section 38. “ \J}Y

Venka Reddy Bathina
Liquidator in the matter of
ling Enterprises India Limited
Date: 03/02/2024 IBBI Reg.No: TE PA-002/IP-N00645/2018-19/12032
Place: Hyderabad Authorisation for Assignment valid till 26/09/2024

Regn. No.:
IBBI/ 1PA-002
IP-N00645/
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$* Chola

Eriter a betler life

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate office address:-Chola Crest Super B, C34 & C55,4, Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032

e undersigned being the .
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below
under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount
mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

both are R/o. at

also at

5/90, Udaiyadi Samy Kovil Street, Near Kasthuri
Hospital, Koodankulam Village, Radhapuram
Tal., Tirunelveli District, Near Kasthuri

Hospital, Tamil Nadu-627 106

Survey No. 1173/14/ Door No. 5/89, Udaiyadi
Samy Kovil Street, Koodankulam Village,
Radhapuram Taluka., Tirunelveli District,Near
Kasthuri Hospital, Tamil Nadu. -627106

Hundred Fifty Nine koodangulam Village,residing at

Only) ason |udaiyadi samy koil street

18-11-2023and | S.F.N0.956/1 New Natham Survey No

interest thereon. 11173 /14 ,.0.00.82 Hectare Land
Measuring 881 Sq.ft (82 Sg.M ),Door
No 5/89 is a house (EB NO 067002-
80) Boundaries are North: House
Belongs to Mr.Gobalakrishnan &
Palpandi Nadar,East:Street North
South ,South: House Belongs to Mr.
Vethamanickam Nadar, West: House
Belongs to Mr. Ramalinga Nadar

Old

Possession Date: 31-jan-2024

Date: 31-jan-2024
Place: Tirunelveli

For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED,

AUTHORISED OFFICER

MAHARASHTRA SCOOTERS LIMITED

Mumbai-Pune Road, Akrudi, Pune-411 035

Motice is hereby given that the certificate(s) for the under mantionad
Equity Shares of the company have been lost / misplaced and the
holder(s) / purchases(s) of the said Equity Shares have applied to the
Company to issue Duplicate Share Certificates(s).

Any person who has claim in respect of the said shares should lodge the
same with the Company at its registered office with 21 days from this
date eise the Company will proceed to issue duplicate certificate(s) to
the aforesaid applicants without any further intimation.

Mame of the | No. of
Share Holder | Shares

Certificate Nos.
From To

Distinctive Mos.

Folio No. E i To

V 0000213 | Vijay Mahar 284 | 9739987 - 9740270 | 245896 - 245901

Flace: Indore
Date ; 04,02.2024

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S. KLING ENTERPRISES INDIA LIMITED

.| PARTICULARS DETAILS

1.| Name of corporate debtor | Kling Enterprises India Limited

2.| Date of incorporation of corporate debtor | 05/04/2007

3.| Authority under which corporate debtor is Registrar of Companies, Hyderabad
incorporated/registered

4. Corporate Identity No. / Limited Liability
Identity No. of corporate debtor

U67120TG2007PLC053474

5./ Address of the registered office and principal | H.NO. 7-2-1769/4, Flat No.401 Akruthi Presidency, Street No. 4,
office (if any) of corporate debtor Czech Colony,Sanathnagar, Hyderabad- 500018, Telangana, India

6.| Date of closure of Insolvency Resolution Process| 30 October 2023

7. Liquidation commencement date 03 February 2024 (NCLT, Hyderabad Bench passed order dated
of cornorate debtor 01 February 2024 vide IANo.1772 of 2023 in C.P.(IB) No.
P 102/10/HDB/2022. (Order received on 03 February 2024)

8./ Name and registration number of the Venka Reddy Bathina
insolvency professional acting as liquidator | Reg.No. IBBI/IPA-002/IP-N00645/2018-19/12032

9.| Address and e-mail of the H.N0.8-2-603/1/10, Second Floor, Krishnapuram,
liquidator, as Registered with the Board Road No.10, Banjara Hills, Hyderabad, Telangana - 500034.
bvrcs123@gmail.com

H.No.8-2-603/1/10, Second Floor, Krishnapuram,

Road No.10, Banjara Hills, Hyderabad, Telangana - 500034.
cirp.kling@gmail.com

10, Address and e-mail to be used for
correspondence with the Liquidator

11. Last date for submission of claims 03 March 2024

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered the
commencement of Liquidation of Kling Enterprises India Limited on 01 February 2024.

The stakeholders of Kling Enterprises India Limited are hereby called upon to submit their claims with
proofon or before 03 March 2024, to the liquidator at the address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38.

Sdl-

Venka Reddy Bathina

Liquidator in the matter of

Kling Enterprises India Limited

IBBI Reg.No: IBBI/IPA-002/IP-N00645/2018-19/12032
Authorisation for Assignment valid till 26/09/2024

Date: 03/02/2024
Place: Hyderabad

FORM NO. INC-25A
BEFORE THE REGIONAL DIRECTOR,
MINISTRY OF CORPORATE AFFAIRS,
SOUTH EAST REGION, HYDERABAD
IN THE MATTER OF SECTION 13 & 14 OF COMPANIES ACT, 2013 AND
RULE 41 OF COMPANIES (INCORPORATION) RULES, 2014
AND
In the matter of the Companies Act, 2013, Section 14 of
Companies Act, 2013 and Rule 41 of Companies (Incorporation)
Rules, 2014
and
In the matter of Essemm Fincap Limited (CIN:
U67120TG1996PLC025100) having its registered office at # Plot
No. 22, Ground Floor, Huda Layout, Nandagiri Hills, Road No. 69,
Jubilee Hills, Hyderabad — 500033
.... Applicant
Notice is hereby given to the general public that the Company intending
to make an application to the Central Government under Section 14 of
theCompanies Act, 2013 read with aforesaid rules and is desirous of
converting into a private limited company in terms of the special resolution
passed atthe Extra Ordinary General Meeting held on 31st January,
2024, to enable the Company to give effect for such conversion.

Any person whose interest is likely to be affected by the proposed change/

status of the Company may deliver or cause to be delivered or send by

registered post of his/her objections supported by an affidavit stating the

nature of his/her interest and grounds of opposition to the Regional

Director,the South East Region, 3@ Floor, Corporate Bhawan,

Bandlaguda, Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga

Reddy District,Hyderabad — 500068, Telangana within fourteen days of

the date ofpublication of this notice with a copy to the applicant Company
at itsregistered office at the address mentioned above.

For and on behalf of the Applicant

ESSEMM FINCAP LIMITED

Mukundilal Baheti

Director (DIN: 00688468)

# Plot No. 22, Huda Layout, Nandagiri Hills

Road No. 69, Jubilee Hills,

Shaikpet, Hyderabad — 33, Telangana

Date : 05-02-2024
Place: Hyderabad

MONDAY, FEBRUARY 5, 2024

15

THIS |5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO
SECURITIES NOR I3 IT A PROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES (DEFINED BELOW) IN COMPLIANCE WITH CHAPTER |1 OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGLULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS®)

PUBLIC ANNOUNCEMENT
&
h 4

NORTHERN
ARC

[Pleasa scan this

S. 1 Name and Address of the Date Of Demand 0/S AMT Description Of The Date Of QR code fo view
No. Borrowers&Loan Alc no. Notice Property Possessed Possession the DRHP)
1 Loan Account Nos. 9 Rs.2080859/- |In Tirunelveli District, Tirunelveli N 0 RT H E R N ARC CAP I T.AL LI M I TE D
"|HLO4TNR000052646 IS (Rupees Twenty | Registration District, Rathapuram Sub 3 : : y ; : ; : : . :
PAUL NADAR DIVYA = Lakhs Eighty | Registration District, Rathapuram Our Company was incorporated on March 9, 1980 at Madras, India as ‘Highland Leasing & Finance Private Limited', a private limited company under the Companies Acl, 1956 and was granted & cerfificate of
ABDUL KANIR S Thousand Eight | Taluka koodangulam panchayath incorporation by the Reqgestrar of Compandas, Tarmil Nadu at Chennal ("RoC”). The name of our Company was changed o ‘IFMR Capital Finance Private Limited' and a fresh certificate of incorporation dated June 19,

2009 was issuad by the RoC. Our Company was than convertad into a public limited corpany undar the Companies Act, 2013, and consequently, the name of our Company was changed to ‘IFMR Cagital Finance
Limited' and a fresh cerfificate of incorporation dated December 12, 2017 was issued by the FoC. Subsequently, the name of our Company was changsd to ‘Northem Arc Capital Limited” and a fresh cerlificate of
incarporation dated February 20, 2018 was issued by the RoC. For further details in refation to changes in the name and the regestered office of our Company, sea “Histary and Ceram Corporate Matters"begmning
on page 283. Our Company is registared with the Resarve Bank of India (the “RBI") as a non-banking financial company (*NBFC”) nol accepting public depaosits (certificate of registration No. B-07.00430). For further
dedails, see “‘Govarnmant and Other Approvals” baginning on page of 488 the Draft Ried Herring Prospectus dated February 2, 2024 ("DRHP") filed with the Securities and Exchange Board of India ("SEBI") on
February 3, 2024,
Registered and Corporate Office: No. 1, Kanagam Village, 10th Floor, MK Research Park, Taramani, Chennai - 600 113, Tamil Madu, India; Contact Person: Monika Gurung, Company Secratary and
Complance Officer; Tel: +31 44 6558 7000, E-mail: investors@inorthernarc.com; Website: www.northemarc.com; Corporate ldentity Number: LIGS2T0TN1989PLCDTTO21

OUR COMPANY DOES NOT HAVE AN IDENTIFIABLE PROMOTER

INITIAL PUBLIC OFFERING OF UP TO [#] EQUITY SHARES OF FACE VALLE OF 10 EACH (“EQUITY SHARES") OF NORTHERN ARC CAPITAL LIMITED (OUR “COMPANY™ OR THE “COMPANY" OR
THE “ISSUER") FOR CASH AT A PRICE OF [«] PER EQUITY SHARE (INCLUDING A PREMIUM OF T[«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO [«] MILLION (THE
“OFFER") COMPRISING AFRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO 75.000.00 MILLION BY OUR COMPANY (THE "FRESH ISSUE™) AND AN OFFER FOR SALE OF UPTO
21,052,629 EQUITY SHARES AGGREGATING UP TO [ «] MILLION COMPRISING UP TO 4,922 949 EQUITY SHARES AGGREGATING UP TO 2[«] MILLION BY LEAPFROG FINANCIAL INCLUSION INDIA
I} LTD, UP TO 1,265,476 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY ACCION AFRICA-ASIA INVESTMENT COMPANY, UP TO 4,254 T44 EQUITY SHARES AGGREGATING UP TO %[ #]
MILLION BY AUGUSTA INVESTMENTS Il PTE, LTD, UP TO 2,237,030 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY EIGHT ROADS INVESTMENTS MAURITIUS Il LIMITED (FORMERLY
KNOWN AS FIL CAPITAL INVESTMENTS (MAURITIUS) I LIMITED)®, UP TO 1,631,948 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY DVARA TRUST (REPRESENTED BY ITS CORPORATE
TRUSTEE, DVARA HOLDINGS (FORMERLY KNOWN AS DVARA HOLDINGS PRIVATE LIMITED AND AS DVARA TRUSTEESHIP SERVICES PRIVATE LIMITED)), UP TO 5,000,000 EQUITY SHARES
AGGREGATING UP TO *[«] MILLION BY 360 ONE SPECIAL OPPORTUNITIES FUND [FORMERLY KNOWN AS IIFL SPECIAL OPPORTUNITIES FUND)*, UP TO 107,696 EQUITY SHARES
AGGREGATING UP TO ¥[«] MILLION BY 360 OME SPECIAL OPPORTUNITIES FUND - SERIES 2 (FORMERLY KNOWN AS IIFL SPECIAL OPPORTUNITIES FUND - SERIES 2), UP TO 47,373 EQUITY
SHARES AGGREGATING UP TO #[«] MILLION BY 360 ONE SPECIAL OPPORTUNITIES FUND - SERIES 3 (FORMERLY KNOWN AS IIFL SPECIAL OPPORTUNITIES FUND - SERIES 3), UP TOD 162,817
EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY 360 ONE SPECIAL OPPORTUNITIES FUND - SERIES 4 (FORMERLY KNOWN AS IIFL SPECIAL OPPORTLUNITIES FUND - SERIES 4), UP TO
133,595 EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY 360 ONE SPECIAL OPPORTUNITIES FUND - SERIES 5 (FORMERLY KNOWN AS lIFL SPECIAL OPPORTUNITIES FUND - SERIES 5),
UP TO 5481 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY 360 ONE SPECIAL OPPORTUNITIES FUND - SERIES 6 (FORMERLY KNOWN AS lIFL SPECIAL OPPORTUNITIES FUND -
SERIES 6)*, UP TO 132,299 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY 360 ONE SPECIAL OPPORTUNITIES FUND - SERIES T (FORMERLY KNOWM AS lIFL SPECIAL OPPORTUNITIES
FUND -SERIES TJAND UP TO 1,151,220 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SUMITOMO MITSUI BANKING CORPORATION, (COLLECTIVELY REFERRED TO AS THE “SELLING
SHAREHOLDERS®, AND EACH INDIVIDUALLY, AS A"SELLING SHAREHOLDER" AND SUCH OFFER FOR SALE OF EQUITY SHARES BY THE SELLING SHAREHOLDERS, THE “OFFER FOR SALE").
THE OFFER INCLUDES ARESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[«] MILLION, FOR SUBSCRIPTION BY ELIGIBELE EMPLOYEES NOT EXCEEDING 5% OF OUR POST-
OFFER PAID-UP EQUITY SHARE CAPITAL (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE
“NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [#]%, RESPECTIVELY, OF THE FULLY DILUTED POST-OFFER PAID-LIP EQUITY SHARE CAPITAL OF OUR COMPANY,
OUR COMPANY MAY, AT ITS DISCRETION, CONSIDER FURTHER ISSUE OF SPECIFIED SECURITIES FOR CASH CONSIDERATION AGGREGATING UP TO 71,000.00 MILLION, PRIOR TO FILING OF
THE RED HERRING PROSPECTUS WITH THE ROC (THE “PRE-IPO PLACEMENT"). THE PRICE OF THE SPECIFIED SECURITIES ALLOTTED PURSUANT TO THE FURTHER ISSUE SHALL BE
DETERMINED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS ("BRLMS"). IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT
TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2){b) OF THE SECURITIES CONTRACTS [REGULATION) RULES, 1957, AS
AMENDED (THE “SCRR").

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10 EACH AND THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF EQUITY SHARES. THE PRICE BAND AND THE MINIMUM EID LOT WILL BE
DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF THE ENGLISH NATIONAL DAILY NEWSPAPER, [#], ALL EDITIONS OF THE HINDI
MATIOMAL DAILY NEWSPAPER, [#] AND THE CHENMAI EDITION OF THE TAMIL DAILY NEWSPAPER, [=] (TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU, WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SUCH ADVERTISEMENT SHALL BE
MADE AVAILABLE TO THE BSE LIMITED (THE "BSE™) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (THE “NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES™) FOR THE
PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES.

~All or a certain portion of the Offered Shares of such Selling Shareholder includes Equity Shares that will be acquired upon conversion of CCPS prior to the filing of the Red Herring Prospectus
Incase of any revision in the Price Band, the BidiOffer Period will be extendsd by at least three additional Wiorking Days afier such revision of the Price Band, subjectto the BidiOffer Penod not exceeding 10 Working
Days. In cases of force majeure, banking strike or siméar circumnstances, our Company may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid/Offer Period for a minimum of threa
Working Days, subject to the Bid! Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid!/Offer Penod, if applicable, will be widely disseminated by notification to the Stock
Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the Syndicate Members and by intimation to the other Designated
Intermedianies and the Sponsor Banks, as applicable.

The Cifer i being made through the Book Building Procass, in lerms of Ruke 1%{2)i(k) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6{1) of the SEBI
ICDR Regulations, wherein not more than 50% of the Met Gffer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers ("QIBs", and such portion, the "GIB Portion’), provided
that our Company may, in consultation with the BRLMs, allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis, in accordance with the SEBI ICDR Regulations (the “Anchor
Investor Portion”). of which one-third shall be reserved for domestic Mutual Funds, subject 1o valid Bids being received from domestic Mutual Funds at or above the Anchor Invesior Allocation Price, in
accordance with the SEBI ICDR: Regulations. In the event of under-subscripticn or non-aflocation in the Anchar Investor Portion, the Balance Equity Shares shall be added fo the remaining CHB Portion ("Met
QIB Portion’). Further, 5% of the Net QIE Portion shall be available for allocation on a proportionate basis only to Mutual Funds, and the remainder of tha Net QIB Portion shall be available for allocation on &
proporlicnate basis to all QIBs, including Muiual Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate demand from the Mutwal Funds is less than 5% of the Met QIB
Portion, the balance Equily Shares available for allocation will be added to the remaining QIB Portion for properbonate allocation o QIBs. Further, not less than 15% of the Net Offer shall be available for
allocation on a proportionate basis to Mon-Instifutional Bidders in accordance with the SEB| ICDR Regulations, subject to valid Bids being recerved at or above the Offer Price, out of which (a) one-third of such
portion shall be reserved for Bidders with application size of more than $200,000 and up to $1,000,000; and (b) two-thirds of such portion shall be reserved for Bidders with application size of more than
1,000,000, provided that the unsubscribad portion in afther of such sub-catagories may be allocated to Bidders in the ather sub-category of Mon-Institutional Bidders; and not less than 35% of the Net Offer
shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDE Regulations, subject to valid Bids being received at or above the Offer Price. Further, up io [#] Equity Shares
aggregating up 1o [e] million will be available for allocation on a proportionate basis 1o Eligibde Employees, subject to valid Bids being received from them at or above the Offer Price. All Bidders (except
Anchor Invesiors) are mandatorily required to ulilize the Application Supported by Blocked Amount (*ASBA”) process by providing details of their respective ASBA accounts and UPTID in case of UPI Bidders
using the UP| Mechanism, as applicable, pursuant fo which their cormresponding Bid Amount will be blocked by the Self Certified Syndicate Banks ("SC5Bs”) or by the Sponsor Banks under the UPI
Machanism, as the case may be, to the axtant of the respective Bid Amaunts, Anchor Investors are not parmitted to participate in the Offier through the ASBA process. For further details, see *Offer Procedise”
beginning on page 516 of the DRHP.

This public announcement is besng made in compliznce with the provisions of Regulation 26(2) of the SEB!HTDE Regulations to inform the public that our Company is progosing, sebject to applicable siatutory
and ragulatory raquirements, receipt of requisite approvals, market conditions and ather considerations, to make an initial public offaring of its Equity Shares pursuant to the Offer and has filed the DRHP with
the SEBI on February 3, 2024. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHF filed with SEBI shall be made public for comments, if any, for a penod of at least 21 days from the dale of
such filing by hosting it on the website of SEB| at www.sebi.gov.in, wabsites of the Stock Exchanges i.e. B5E and NSE at, www.bsaindia.com, www.nseindia.com, respectively, on the weabsite of the Company
at waww.northemarc.com and on the websites of the BRLMs, ie. ICICI Securties Limited, Axis Capital Limited and Citigroup Global Markets India Private Limited al wwwicicisacurities.com,
wiww axizcapital .coin and wwe.online citibank co inrhimicitigroupglobalzcreent him, respectively. Our Company invites the public to give their commenis on the DRHP filed with SEBI, with respect to
disclosures made in the DRHP. The members of the public are requested to send a copy of the comments to SEBI, 1o the Company Secrelary and Compliance Officer of our Compary andlor the BRLMS at ther
respeclive addresses mentioned hergin. Al commenits must be received by SEBland/or our Company andior the Company Secretary and Compliance Officer of our Company andior the BRELMs in retation to
the Offer an or before 5,00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI

Investments in equity and equity-related securities invalve a degree of risk and investors should nat imvest any funds in the Ofer unless they can afford 1o fake the risk of losing their entire invastment.
Investors are advised to read the risk factors carefully before taking an investment decision in the Cffer. For taking an invesiment decision, investors must rely on their own examination of our Company and the
Offer, including the risks involved. The Equity Shares in the Offer have not been recommended or approved by SEBI, nor does the SEBI guarantee the accuracy or adequacy of the contents of the Draft Red
Heming Prospecius. Specific attention of the investors is invited to “Risk Factors " begenning on page 34 of the DRHP

Any decizion to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospecius ["RHP™) has been filed with RoC and must be made solely on the basis of such EHE. The
Equity Shares, when offered through the RHP, are proposed to be listed on the Stock Exchanges.

For details of the share capital and capital structura and the names of the signatories to the Mamorandum of Association and the number of shares subscribed for by them of our Company, see *Capital
Structurs” beginning on page 98 of the DRHP. The liability of the members of our Company is limited. For details of the main objects of our Company as contained in the Memorandum of Association, sse
"Higtory and Cerain Carporate Malters "on page 283 of the DRHP.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
A
Iscarma citl A _KFINTECH

Axis Capital Limited Citigroup Global Markets India Private Limited | KFin Technologies Limited [formeny known
1° Floor, Axis House 1202, 12" Floor, First International Financial az KFin Technoiogies Prvate Limited|
C 2 Wadia International Cenire Cenier, G-Block, Bandra Kurla Complex Selenium Tower-B, Plot No, 31 & 32,
Pandurang Budhkar Marg, Worli Bandra (East), Mumnbai-400 (98 Financial District, Nanakramguda
Mumbai - 400 0235, Maharashira, India Maharashira, India sarlingampally, Hyderabad - 500 032
Tel: +91 22 4325 2163 Tel: #91 22 6175 0999 Tedangana, India

E-mail: northemnarc.ipof@axiscap.in E-mail: Morthernarcipo@citi.com Tel; +91 40 6716 2222

Website: www.axiscapital co.n Website; www.onling citibank.co.inrhim/ E-mail: naclipo@klintech.com
Investor grievance e-mail; citigroupglobalscreend . him Website: www kfintech.com
complaints@axiscap.in Investor grievance e-mail: Investor grievance e-mail:

Contact Person: Pratik Pednekar imveshors. cgmibEciti.com einward.risipkfintech.com

SEBI Registration No.: INMOO0D01 2028 Contact Person; Dylan Femandes Contact Person; M. Murali Krishna
SEBI Registration Mo.: INMOOCD10718 SEBI| Registration No.: INROODO00221

All capitalized terms used hergin and nol specifically defined shall have the same meaaning as ascribad to them in the DRHP.

l.f TCICT Securities

IGICI Securities Limited

ICICI Venture House

Appasaheb Marathe Marg

Prabhadevi, Mumbai - 400 025
Maharazhira, India

Tel: = 01 22 6807 7100

E-mail: northermnarc po@icicisecuribes.com
Website: www.icicisecurities.com
Investor grievance e-mail:
customercare{Dicicisecunties.com
Contact Person: Rupash Khant

SEBI Registration No.: INMOOO01177T3

For NORTHERN ARC CAPITAL LIMITED
On behalf of the Board of Direclors

S

Monika Gurung

Company Secretary and Compliance Officer

Flace: Chennai, Tamil Madu,
Date: February 3, 2024

MORTHERN ARC CAPITAL LIMITED is proposing, subject to applicabée statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, fo make an initial
public offering of its Equity Shares and has filed the DRHP with SEBI on February 3, 2024. The DRHF is available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchangesi.e. BSE Limited
and Mational 3tock Exchange of India Limited at wwer bseindia.com and www.nasindia.com, respectively, on the website of the Company at www.northemarc.com and on the websites of the BRLMs, i.e. ICIC
Securities Limited, Axis Capital Limited and Citigroup Global Markeis India Private Limited at www.icicisecurifies com, www axiscapital oodn and www.online.citibank.co.inriimicitigroupglobalscreen . him,
respectively. Any potential investors should note that investment in equity shares imvolves a high degree of risk and for defails relating o such risk, see the section fitled ‘®isk Facfors’ of the RHF, once
available. Potential Bidders should not rely on the DRHP filed with SEBI for making any investment decision.

The Equity Shares hawve not been and will not be registered under the U.5. Secunifies Act of 1933, as amended {the “U.5. Securities Act™), and may not be offered or sold within the United States or o, or for the
acoount or benefitof, U.S. Persons as defined in Reguiation S under the U.5. Securifies Act ("U.S. Persons”) except pursuant io an exemption from. or in a transaction not subject to, the registration requiremenis of
the LS. Securities Act and applicable U5, state securities aws. The Company has not registered and doas not intend to register under the U3, Investment Company Act of 1940, as amended (the *U.S. Investment
Company Act”) in rekance upon section 3(c)7) of the LLS. Investment Company Actand investors will not be entitled to the benedits of the U.S. Investment Company Act, Accordingly, the Equity Shares are only
being afferad and sold (i) fo persons within the United States or to or for the account or benefit of, LS. Persons (as defined i Regulation 5 under the L1.3. Securities Act), who are both (&) “qualified institutional
buyers” (as defined in Rule 144A under the U.S. Securibies Act (*Rule 144A7) in one or more transactions exempt from the registration requirements of the 1.5, Secunties Act; and (b) “gualified purchasers” (as
defined in Section 2(a)(51) of the U.5. Investment Company Act) in reance upon section 3(ci7) of the U.S. Investment Company Act, and {ii} outside the United States, to investors that ane not U.S. Persons nor
Persons acquiring for the account or benefit of UL.S. Parsons in “offshore transactions™in reliance on Regulation S under the U.5. Securities Act and the applicable laws of the jurisdiction where those offers and sales
occur. There will be no public offering in the United States.
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